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Title: Adjourment Motion and Suspension of Question Hour regarding aggression on Iraq by the United States and
UK Coalition Forces. (Motion disallowed)

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, we have given notice for Adjournment Motion on the on-going
crisis in Iraq...(Interruptions)

MR. SPEAKER: | have received several notices of Adjournment Motion and also a notice for suspension of
Question Hour has been received by me. The notices on Adjournment Motion are on "Aggression on Iraq by the
United States and UK Coalition Forces'. The notices have been received from the following Members. They are,
Shri Ram Vilas Paswan, Shri Ramji Lal Suman, Shri Subodh Roy, Shri Basu Deb Acharia, Kunwar Akhilesh Singh,
Shri G.M.Banatwalla, Shri Priya Ranjan Dasmunsi, Shri Jaipal Reddy, Shri Rupchand Pal, Shri Somnath Chatterjee
and Shri Sunil Khan.

There is also a notice from Shri Basudeb Acharia, Shri Ajoy Chakraborty and Shri V.Radhakrishnan regarding an

alleged attack by police on Members of Parliament while demonstrating in different parts of Kerala on 17" March,
2003.

Shri Ramdas Athawale also has given a notice regarding killing of a dalit in Nandurburg district in Maharashtra.

Shri J.S.Brar has given a notice regarding political murder of the former Home Minister of Gujarat. These are all the
notices that | have received.

I have also received several notices regarding suspension of Question Hour for discussing “Aggression on Iraq by
the United States and UK Coalition Forces'. These notices have been given by Shri Basu Deb Acharia, Shri Priya
Ranjan Dasmunsi, Shri G.M.Banatwalla, Kunwar Akhilesh Singh, Shri M.O.H.Farooq, Shri Rupchand Pal, Shri
K.H.Muniyappa, Shri E.M.S.Natchiappan and Shri Ram Vilas Paswan.

| have also received a notice from the hon. Minister of External Affairs. He wants to make a statement in the House
on the same subject.

Therefore, when the issue will come up for a discussion here, &€|
...(Interruptions)
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MR. SPEAKER: Several notices for suspension of the Question Hour have been given. Why the Question Hour
should be suspended is the question before us.

...(Interruptions)
MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia has given a notice for suspension of the Question Hour. Will he please tell
me why he wants that the Question Hour should be suspended?

SHRI BASU DEB ACHARIA (BANKURA): We have given Adjournment Notices also against aggression by the
United States of America on Irag. In spite of our demand, the Government of India has not come forward with a
condemnation of this US aggression on Irag. Today is the 19th day of this aggression. Bypassing public opinion the
world over, bypassing the UNO also, the United States of America has unilaterally attacked Irag. They are
destroying and are killing thousands and thousands of people. This is the most urgent matter today before us.

Everywhere people are agitating and demonstrating. In India also, in a number of places, demonstrations are taking
place. This is a very urgent matter as a small country with a population of 2.5 crore people is being attacked. It is
being bombed everyday killing the people, including children, and destroying the property. Hospitals are being
bombed and children are being killed.



This is the most urgent matter. That is why we want that the Question Hour should be suspended and we should
immediately take up the Adjournment Motion on this unprovoked attack on Iraq and the failure of the Government of
India to take a clear stand on the issue.

st aFSiidTel A © e 7RG, WY B WA AT BT AfeH W gt Y 0¥ 2| A€ (aum)

MR. SPEAKER: | am discussing only the suspension of the Question Hour. The next name in the list is Shri Priya
Ranjan Dasmunsi.

SHRI PRIYA RANJAN DASMUNSI : From the Congress Party we gave the notice today to suspend the Question
Hour not with the remote intention to disturb the proceedings of the House, but we felt as the principal Opposition
Party that the biggest question on the first day of the resumed Session of Parliament is peace in the Middle-East,
specially in Iraq, stoppage of the war and to refer back the entire matter to the United Nations once again in order to
ensure the cease-fire.

We felt with great dismay that the Government of India is speaking in different voices through different Cabinet
Ministers for the last few days, right from the day of recess till today. They are not attaching due importance to this
issue and they have not understood the mood of the Indian people who stood for the freedom of every country and
for the sovereignty of every country. The basic thrust of the Non Aligned Movement as enunciated by the first
Government of this Republic is non-interference into anybody's political regime, leaving it to the people of the
respective countries.

So, our Congress Party, once again makes it clear that war against Iraq violates all accepted canons of
international law, and therefore, needs to be condemned.

Even at this hour, the Congress Party appeals that there should be immediate cessation of hostility against Iraq,
and the whole matter once again should be referred back to the United Nations to find a peaceful and honourable
solution, acceptable to all concerned parties. On the first day of the Session, had it been Pandit Jawaharlal Nehru,
or had it been Shrimati Indira Gandhi, they would have come to the House and forced the Prime Minister to take the
nation into confidence. This is what we expected today. We are sorry, we are missing that kind of legacy, the
tradition that was followed by the Indian Government time and again in the matters of peace, and that too of getting
world peace.

I am sorry, Mr. Speaker, Sir, nothing can be more important than this question of war against Iraq. Therefore, we
mooted this Motion that the Question Hour should be suspended and the Iraq issue should be taken up, and taken
up through Adjournment Motion. The External Affairs Minister should not make a statement. It is the Prime Minster
who is collectively answerable to the nation, who should make a statement, and should take the House into
confidence....(Interruptions)

SHRIMATI MARGARET ALVA (CANARA): The Prime Minister has said that if there is a war then he will come
back....(Interruptions)

MR. SPEAKER: Shri G.M. Banatwalla.
...(Interruptions)

egE HeEled | ed da aie o = @ &l | want to know as to why the Members of the Opposition want the
suspension of the Question Hour.

SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, | have given notice for the suspension of the Question
Hour to discuss the Iraq situation.

Sir, the aggression against Irag by the United States and its Allies has reached a very critical stage. The deplorable
aggression is in defiance of all international principles, of all canons of international law, of all world opinion, and of
all humanitarian considerations.

Sir, the whole House must rise with a sense of urgency to demand an immediate end of the war and to demand that
the United States and its Allied forces immediately withdraw from Iraq.

Sir, the weak, inadequate and ambiguous policy of our Government has rendered India irrelevant to international
developments of serious and far-reaching consequences.

Sir, it is necessary that the whole House rises to demand an end to the war. It is necessary that the whole House
rises to demand that this aggression must stop and the United States and its Allied Forces withdraw. President
Bush must be tried as a war criminal. That is an absolute necessity. The United States must compensate Iraq. All



sanctions against Iraq must be withdrawn. The situation is very critical. | have given an Adjournment Motion, and |
would request you to suspend and dispense with this usual Question Hour on a matter of such burning problem,
and to take up Adjournment Motion for the purpose of discussion.

Thank you, Sir.
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* Expunged as ordered by the Chair.
MR. SPEAKER: | will remove those words from the record.
...(Interruptions)
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SHRI K.H. MUNIYAPPA (KOLAR): Sir, war against Iraq is war against the human beings of the countries of the
world. India, beginning from the time of Pandit Jawaharlal Nehru till today, is a peace-loving country and the
Congress Working Committee has said that the war against Iraq violates all accepted canons of international law
and, therefore, needs to be condemned. The Congress Party appeals that there should be an immediate cessation
or cease-fire of the hostilities against Irag and the whole matter should once again be referred back to the United
Nations to find a peaceful and honourable solution acceptable to all the concemned parties. This is a serious matter.
So, | request the hon. Speaker to suspend the Question Hour at this juncture.

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): The entire world is now worried about the activities of the
United States of America and the United Kingdom in the name of coalition forces. They are killing unarmed people.
Millions of children are killed. Mothers are weeping everyday. Old people are weeping that their total generation is
going to be lost by the invasion of the Americans. We want to become the Member of the Security Council, but, at
the same time, we, the Indian Government, is not at all worried about it. They have not come forward with a clear
statement. They have not asked the NAM to be convened so that, in the name of NAM, we can make the American
forces withdraw from the soil of another nation. We are not doing it.

At the same time, we are looking at it as spectators. Our hon. Prime Minister is not coming forward with a clear
statement telling that India is for peace, India is for non-invasion of any sovereign country and the people of the
world should obey peaceful means. The United Nations' Charter is to be respected. The legal means which are
given in the United Nations' Charter are not at all followed by the so-called superpower. Why should we be afraid of
the United States when Pakistan is waived of one billion dollars and when our enemies are given all help? Our
people, the Indian people, are killed in Kashmir. Our people are killed in Maharashtra by the so-called ISI.

But we do not have any voice to say to the U.S., 'Look, you are creating all the trouble in our soil and you are
creating all the trouble everywhere'. Tomorrow, Shri Vajpayee may be replaced by somebody by America and may
say that it is worried about Shri Vajpayee. The Congress Party in its Working Committee has passed a Resolution. |
may be permitted to read a portion of it. It says:



"The Congress calls for an immediate end to hostilities to give another opportunity to the United Nations
system to secure full adherence to the relevant UN Security Council Resolutions by Iraq as repeatedly
offered by Iraq itself. The relevant UN Resolutions do not call for regime change but disarmament of Iraq
of its remaining Weapons of Mass Destruction, if indeed it has any. The goal is best achieved by the
resumption of inspection process which was proceeding satisfactorily until it was interrupted by unilateral
military action, not in consonance with the UN Charter and without the UN Security Council
authorisation."

Why is the humanity now looking at one force only? Now, the Question Hour has to be suspended because every
minute people's life is destroyed by the U.S. Army. That should be stopped. That is why we want to say that the
Question Hour should be suspended and this House should be heard. This House which is an apex institution of
the biggest democracy should be heard by the entire world and the entire humanity.

SHRI RUPCHAND PAL (HOOGLY): Sir, the failure of the Government of India to outright condemn the barbaric
military aggression on Iraq and on the Iragi people, in gross violation of all civilised norms, in violation of the
international laws, in violation of the UN Charter, has resulted in our isolation from the world community. This failure
to condemn is not only isolating us from our friends but also from the swelling public opinion. Iraq has always been
our friend and when such a country is being attacked and so mercilessly bombarded daily for the last nineteen
days, the least we demand from this Government is that it should outright condemn this military aggression, this
barbaric aggression, on Irag. This great nation, which has a great and glorious heritage of anti-imperialist struggle,
which has championed the cause of anti-imperialism, is deviating. This Government is practising a marked deviation
from that path. It is most regrettable. This Government is getting more and more irrelevant in the world community.

In such a situation, we have submitted an Adjournment Motion so that this matter could be taken up urgently for
consideration. We should unitedly voice the opinion and it should be reflected through a Resolution which would
not only condemn this military aggression but also urge them to stop this war or act of aggression and that
everything should be settled at the United Nations only.

SHRIMAT| MARGARET ALVA : We want a full debate.
MR. SPEAKER: Shri Ram Vilas Paswan wants to make an argument.
...(Interruptions)
MR. SPEAKER: Hon. Members, please sit down.
...(Interruptions)

MR. SPEAKER: | am listening to the argument as to why the Question Hour should be suspended. Shri Ram Vilas
Paswan can make his argument.

...(Interruptions)

SHRIMATI MARGARET ALVA : Sir, | amon a point of order. ...(Interruptions) What do they intend to do? They have
circulated a Supplementary List of Business saying that the Minister is going to make a statement.

Sir, you have not yet decided on the Adjournment Motion. So, how can they circulate the Supplementary List of
Business for making a statement when the whole House desires to have a full discussion on this issue?

MR. SPEAKER: There is no point of order. Please take your seat.

i, v AR Ace=l (381 Ree) | oA #81eg, & W dia & At Afogl @ & 9/a 31 fiF-dH, IR-9) 9) Fa1 91 @7 21 1
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MR. SPEAKER: Dr. Vijay Kumar Malhotra, there are eight Members who have given notices for suspension of
Question Hour. After allowing all those Members, | am going to permit you.
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MR. SPEAKER: That is the question before us.



i I e arHarE (BT90YR) | S 39 P IR HAl St gR1 Wede o daHl T YR ofus |ivarer g1 o fear wan 81 # wwei §
5 919 T8 IS B AHT €, 41 He B BF ST A1y fF 3 Tewrie A9F & W9 § fon 9 a1 ggel 74l off a9ae € &R 59w wede
& a1g =4t 81 a8 Ifea 7€ ¥ €] (amaum) § RvaA AR & /YA F1 Aifew A # 7w Amen A% 3w iR smiRe aw wifra ad 2
anft R 37 ugat, e @t 3 @i, <ar R, S A @nm 6 Weufy g9 3 Fa o % gl uget 3w | fues Ay, Swa arg # R
3R Tiferar &1 Aer |1 ST Har| ARy w3 gwaw R of, swet waee w7 € 6 R nifswm & A amg wre anse W
B, AR BT Fe T3 iR wfpear @1 agufy a8 Amen Wi atSe TE S, 99 oMReT 8t Sham qa wgufy gu e et w e
3R Tifeest=r &1 A AT FER BT AT Hied B el 1 SH THY 3MH! DI Afd qf¥rER T R B TR & AEA SR g gEat
a1 o= wa | gufery 98 Amen % 316 &1 81 §1 3P TN S 81 81 98 e g € wifeh fgrar uifdeas &1 AnTe w9 ft 9al,
o R &1 78 S i S e g1 Wy 3] 39 el U Y W Od (e W81 8, SUET 999 991 SR §F & 2| 9 FAN $59 i
T, & TR AT &1 W8T & IR &H T&l W9 § W &1 AT @i Y., B afSorar Se1s o W@ €1 ot gLuA. 3. # faeiRd afue fAepa
fewae 8 it 21 Wt aRfRIf # &9 o8 @S € 97 <9 ok |eA & |ren Bt e gl

# wregfa g @1 e Hwar gl e fReer &1 el <@, qaiter o1 T8 <@ i ffeer 9 W fawew w0 st Igui g9 # @ s @ 2
&€ (zaur) wret 7 vgufd g9 Ft a1 Hvar g €1 7 RSt S & Aege Wt SR § i smRe S A s aveR #1 uwars el
e TR et 81 IMEferan 1 San IS WX Fvelt 81 a8 &t Siar ware #3ft B OWE HY W 8, GhR 31 R © §| 1.5, FI feraric &1 8.
. W g 9 3w 21 98 O g 99 & iF 9 aeaw 8, O T 9 SR W & ard W [ e HE ST S a1 g1 afe
T yuE Wl & qad B SEH ABAEE 2l 12 AT B WG G St 7 gaaed fan o, 99 e Wi &9 # yu w5t oft & Jaaer i) ws
G < B g e I vers; R o7l S/ S wdRer /i R A v w5t St 7 dtee § 7€ e o - # s wwan g 6 g
BN SIAY §9 HaTel WX 9aTd & BT SIexed Tl 93t | 5a A wew | georl a1 fF g 8 @9 oy Fun e, W e A off agRa
AT <ft 49 € S 9Hg S Fer o1 fh oy guet et i E ava | wer @t Sft 3 Fen - erenet wEIGy, W Qe € fF e e e
q1$ &l BN| ST B 8 a9 e B 98 12 A1 B 9 8, o R F§ &) were @5 ot 3 9@ @ o1 5 e 791 sue a1 gure A5t
St A TR ofiew @1 U o garrs | Iud Wt 3y a1 wvare ur =€ Bd €1 39 fbafl g& a6 S =ed € 7 Sue wd pel o fb

PO BN a9 8F 131 H31| 3T T8 ATgH 9= AR W1 W &, AR ANRES AR 1 W@ €1 8 SEl B1E 9t PR, U &1 udr T8 9
IR 8| 99D qrave W HRA DR B g A 2l

# U & 9 S Al B {Fe 7 o fh -
"FHER A 8, E ur P,
At Hae @,
i dever § wwy o,
IaadT At erowmer| "
T TAELY. B S WER €, S sredt fagrd arent St wer w5t €
# e TTEal g & e Ay A smus! A Tl S| 3RE # STuet URER ST AW BT el H ferar syl
ST, YeEw wag e (Ferel) : oreme HERd, T Gl B TOR 89 W ol g8 ©)...(FaUT) iy FHve oifar weis fh g ok e

TR DT GRI THAT TD g P D RIATh HADT DI (a1 Bt 1| .. (@E) AeQd, TG H WL AT TS PP 59 W I8H PVIg
Y 3R 3T &t a1 81, T wearg aia @91 anfRvl . (@rae)

A& HEIH : # 3A7 A B 0T HRA BT AIST <a1 § a1 9 G It S A1 < a1 T8 A7 Fuan A $fsg

I have heard the hon. Members who have expressed their anxiety about the issue of Iraq. | really understand the
importance of this subject. | also understand that normally we do not permit the suspension of Question Hour. | am
thinking that the issue being very serious, this particular matter can be taken up on a priority basis. Before | take a
decision, since Dr. Vijay Kumar Malhotra has expressed his desire to speak, | am allowing him to speak on the
suspension of Question Hour, considering the importance of the problem.

=i IFSiicdTe A & e FEI5d, 89 ANl BT SR A I B Afed 218€] (Faur)
MR. SPEAKER: Please sit down.
...(Interruptions)
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EqE HEIQY . AoeAT ofl, 3y difery|
...(Interruptions)

MR. SPEAKER: Please sit down. | am going to take a decision on the suspension of Question Hour. Before | take a
decision on that, | would permit Shri Mulayam Singh and also Shri Somnath Chatterjee to speak.
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...(Interruptions)

MR. SPEAKER: Dr. Raghuvansh Prasad Singh, you are a Member of the Panel of Chairmen. You must understand.
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MR. SPEAKER: He is a Member of this House. He has every right to speak.
...(Interruptions)

* Not Recorded.

MR. SPEAKER: Dr. Vijay Kumar Malhotra, whatever you are saying is going on record. Please go ahead.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, | totally object to this. ...(Interruptions)
SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, what is this going on? ...(Interruptions)

MR. SPEAKER: Dr. Vijay Kumar Malhotra, let me know your opinion about the suspension of Question Hour.



...(Interruptions)
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MR. SPEAKER: Nothing will go on record except what Dr. Vijay Kumar Malhotra says.
(Interruptions)*

MR. SPEAKER: No slogan should be taken on record.
(Interruptions) *
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MR. SPEAKER: Please sit down. Let Shri Mulayam Singh Yadav speak now.
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SHRI SOMNATH CHATTERJEE : Sir, it is rightly proclaimed that we are the largest democracy in the world. | want
to ask everybody most humbly: is there any urgent issue before the world today than this naked aggression which
is going on in Iraq for the last 19 days? Why are we asking for an immediate discussion on this issue? What has
been our response?

Firstly, it was decided that we want to take a middle path. What can that middle path be? If there is a war, then you
have to make your position very clear. The hon. Prime Minister remained non-committal. Then, when the issue
came up for condemnation, he said, ‘'when the war starts, then we shall condemn it." That did not come forward.

When the All-Party meeting was there, | remember, even the allies of the NDA -- Shri Chandra Kant Khaire and



many others -- almost unanimously said, "we should condemn and pass a Resolution'. | am sure, my friends, who
were present there, will support me. Even then they could only go up to the word “deplore’. We said, 'no, we are not
satisfied with that'. How can we accept the seriousness of this Government's attitude on this issue?

Sir, today, we have got the spectacle. | felt ashamed as an Indian that the Government of America, the U.S.
President or Vice-President or somebody is threatening our hon. Minister of External Affairs, challenging his
statement and saying, 'no you cannot do this; you cannot take it." This is their hegemonistic attitude. They can
declare anybody as their enemy and can go and walk in there. A friendly nation like Iraq is being decimated.
Children and innocent people are being killed.

Sir, what is happening in this great country of ours? We are keeping quiet. | find something is coming out, even
when there is a difference of opinion. What happened in Indore? However, that is not the response of the
Government of India. ...(Interruptions) Will this country sit quietly? Will the greatest forum of this country sit here
quietly and go through the Question Hour? This is not a question of only suspending the Question Hour, but this is
a question of expressing the great resolve of this great country. We have repeatedly requested the Government at
an All-Party meeting on this important issue during the last Session break and today also we are requesting. But
there is a total silence from the Government. | would have understood if they had come forward with a draft
Resolution condemning this attack on Iraq and the current situation in Irag. If the Government had the courage to
stand up against America, then they would have come forward with a Resolution condemning this naked
aggression. Not only that, this country should have sent, at least humanitarian aid to Iraq. Have they done it? We
thought that the Government of India would send the troops for the purpose of protecting people, at least, to show
our principled objection to this war. But this Government is sitting quietly and we have to listen to lectures from Dr.
Vijay Kumar Malhotra today, whatever he is talking about....(Interruptions)

You have to listen because you have to have some senses. This is too much.
DR. VIJAY KUMAR MALHOTRA: You also have to listen.

SHRI SOMNATH CHATTERJEE : Now today, | would have understood, but the Government is sitting quietly. He
may be the BJP's spokesman; he is not the Government's spokesman. What are these Ministers doing? If anybody
protests, he loses his job. | congratulate Shri Ram Naik, a good friend of ours, for completing 25 years in
Parliament, but he has to take up cudgels for the innocent people of Iraq.

Sir, there is this hegemonistic attitude, this policy, this principle of changing the regime of a country just because
America wants it. Is this going to be the international rule? Shri Divgijay Singh attends those meetings and keeps
quiet. He does not say anything. ...(Interruptions)

SHRI PRAKASH MANI TRIPATHI (DEORIA): | would like to ask Left Parties, what happened in ...(Interruptions)

SHRI SOMNATH CHATTERJEE : Therefore, we demand an immediate discussion. We demand a resolution of this
House so that India's view is made clearly known. ...(Interruptions) We oppose this, we condemn this and we
demand withdrawal of American forces, these forces of aggression on Iraq. Our demand is that this has to be done.

MR. SPEAKER: Prof. Ummareddy Venkateswarlu.
...(Interruptions)
SHRI PRAKASH PARANJPE (THANE): Sir, these Communists were supporting China openly. ...(Inferruptions)
MR. SPEAKER: Please sit down.
...(Interruptions)
SHRI SOMNATH CHATTERJEE : Sir, this is the attitude. &€} (Interruptions)
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MR. SPEAKER: Prof. Ummareddy Venkateswarlu.
...(Interruptions)

PROF. UMMAREDDY VENKATESWARLU (TENALI): Mr. Speaker, Sir, the US and coalition forces' attack on Iraq
needs to be summarily condemned by any democratic country. ...(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Sir, | am on a point of order. ...(Interruptions)



MR. SPEAKER: What is your point of order?
...(Interruptions)

PROF. UMMAREDDY VENKATESWARLU : Sir, | particularly consider ...(Interruptions) Sir, the Telugu Desam
Party considers that expression of virtue of India is already there and it needs to be done. ...(Interruptions)

MR. SPEAKER: Please sit down.
...(Interruptions)

MR. SPEAKER: | have permitted Shri Venkateswarlu to speak. You are on a point of order, but the Member of your
own Party does not allow you to raise the point of order.

...(Interruptions)
MR. SPEAKER: He wants to raise a point of order.
...(Interruptions)
SHRI KHARABELA SWAIN : Sir, my point of order is under Rule 58. ...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : How can he raise a point of order during Question Hour? ...(Interruptions)
MR. SPEAKER: The Question Hour has not started yet.
...(Interruptions)
MR. SPEAKER: We are discussing whether Question Hour should be suspended.
...(Interruptions)

PROF. UMMAREDDY VENKATESWARLU : Sir, TDP in its meeting of politburo and also the State Executive
...(Interruptions)

MR. SPEAKER: After Prof. Venkateswarlu finishes, | will permit you to speak.
...(Interruptions)

PROF. UMMAREDDY VENKATESWARLU : Mr. Speaker Sir, the aggression on Iraq by the coalition forces of
United States of America and Britain need to be condemned summarily, at the earliest possible moment. Sir, it is not
a question of ...(Interruptions).
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MR. SPEAKER : Please let there be order in the House. Please sit down. Let everybody sit down. Shri
Venkateswarlu, | have permitted you to speak. You go ahead.

...(Interruptions)
MR. SPEAKER : | have permitted Shri Venkateswarlu to speak. Let him speak.
...(Interruptions)
Feqe AEigy 39 R F o9 97w aft, 99 oma @iferd 1 | will allow you to speak when the discussion starts, and not now.

PROF. UMMAREDDY VENKATESWARLU : Sir, in the recently convened meetings of the politburo of the Telugu
Desam Party (TDP), and also the State Executive, they have summarily condemned the attitude of Britain and USA;
and their aggression on Iraq. Here this aggression is not merely on the military forces of Iraq, but it is an attack and
aggression on the humanitarian aspect of the whole world. It is an aggression to establish the supremacy of some
supreme power. Sir, it is an attack which is the outcome of the violation of the UN norms. It is an aggression
violating all the international norms and the international laws. Sir, here, the whole world cannot be guided by the
norms of the US. So, at the earliest possible time, we will have to condemn this. Sir, TDP would have been happy
had the Government called for a Special Session on the very next day of this attack and condemned this issue.
This condemnation is an expression of the solidarity of this country on this particular occasion. It is not only a
question of postponing the Question Hour, but we will have to do it. There is no other go. Even after reconvening of



this Session, if we do not go in for immediate condemnation of this barbaric attitude and just waste our time on
procedures like whether the Question Hour is to be suspended or not, then the comity of nations will not forgive us.
So, on behalf of the TDP without standing on the issue of procedures, | would like to say that the Adjournment
Motion should be admitted, and the issue discussed. We will have to express our solidarity on this issue. It is not
only a question of Opposition Parties raising the adjournment issue, but it would have been better had the ruling
party itself set a very good convention of coming up with an Adjournment Motion.

SHRI KHARABELA SWAIN : Sir, | am on a Point of Order.
...(Interruptions)

MR. SPEAKER : This is the Question Hour. | have already told, let the Question Hour be started. Therefore, there
cannot be a Point of Order because during the Question Hour we do not permit a Point of Order.

...(Interruptions)

SHRI KHARABELA SWAIN : Sir, | raised the Point of Order even before you started the Question Hour. You told
that you will allow me afterwards. You yourself said that the Question Hour has not started, and that you are only
seeking the opinion of the hon. Members as to whether the Question Hour should be suspended. That is what you
said, Sir.

12.00 hrs.

You said that you would give me the permission to speak after listening to the views of Prof. VVenkateswarlu. Sir, the
'point of order' should get the precedence over other things.

MR. SPEAKER: If you want to raise a point of order regarding the Adjournment Motion, it can be permitted.

SHRI KHARABELA SWAIN: That is what exactly | am raising. My point of order is with regard to Rule 58, and | am
reading the Rule.

"The right to move the adjournment of the House for the purpose of discussing a definite matter of urgent
public importance shall be subject to the following restrictions, namely:--"

...(Interruptions)
SHRI ANIL BASU (ARAMBAGH): Sir, have you allowed him to speak?

SHRI PRIYA RANJAN DASMUNSI : What you are quoting pertains to admission of the Notice and not about
suspension. Therefore, it is irrelevant. We are discussing about suspension of the Question Hour and not about
admission of the Notice of Adjournment Motion. Therefore, it is irrelevant. ...(Interruptions)

SHRI KHARABELA SWAIN : Then Sir, come to Para V. The Rule says,

"The motion shall not revive discussion on a matter which has been discussed in the same session."

We had discussed this Iraq issue on the 17" of February, in this Budget Session, which is continuing. In the first
part of the Session, we had already discussed this matter. So, there cannot be an Adjournment Motion on the same
subject, which was already discussed on the first day of the commencement of the Budget Session, that is, on the

17! of February. My point of order is how there can be an Adjournment Motion on the same subject again.
MR. SPEAKER: Please sit down.

SHRI KHARABELA SWAIN : In the name of Adjournment Motion, already one day has been wasted and everybody
had spoken on this issue. Then, what is the necessity of repeating the same thing again? These Members who
want to speak on this issue have already spoken. Since the same subject has already been discussed, there is no
point in taking up this Adjournment Motion now. This is my point of order and | want your ruling on this.

MR. SPEAKER: There is no substance in your point of order. Please sit down. | now give the floor to Shri Rashid
Alvi.

...(Interruptions)



SHRI KHARABELA SWAIN : This issue was already discussed.

MR. SPEAKER: | have gone through the Notice of Adjournment Motion as well as Rule 58, and this is within the
purview of the same rule. | have not admitted the Motion and this is not a discussion on the Adjournment Motion.
The question before the House is altogether a different question. Therefore, at this stage, | do not find your point of
order to be correct.

SHRI KHARABELA SWAIN : Then, please allow me to raise this issue again. ...(Interruptions)
SARDAR SIMRANJIT SINGH MANN (SANGRUR): Please give me also a chance to speak.
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SHRI PRIYA RANJAN DASMUNSI : Sir, the notice for suspension of Question Hour has got no validity now
because the time for Question Hour is over. Now, the only issue before you is whether the notice of Adjournment
Motion can be admitted or not. We are not disputing its validity...(Interruptions)a€;Let us see what the Government
reacts. Then, this issue can be settled....(Interruptions)a€} Now, the decision on the Adjournment Motion can be
given...(Interruptions)

SHRI ADHI SANKAR (CUDDALORE): Sir, we do also have some sentiments on this issue. Please allow us also to
speak...(Interruptions)
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SHRI ADHI SANKAR : Sir, India is the largest democratic country of the world...(Interruptions)
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MR. SPEAKER: Please remember that the Government is also thinking whether a unanimous resolution can be
adopted on this issue. They might be, probably, discussing with others also, and it requires some time. Therefore, |
am allowing the Members to speak so that | know the views of each and every section of the House. Please co-
operate with me. As soon as we come to a conclusion that we can pass a unanimous resolution, the matter would
be decided.

...(Interruptions)
SHRI RAM VILAS PASWAN : Sir, before passing the resolution, why do you not discuss the Adjournment Motion?
MR. SPEAKER: That is what | am saying. Adjournment Motion may not be required.
SHRI RAM VILAS PASWAN : That is a different thing....(Interruptions)

N AHSTicliel YHA | AT FEIGd, AN DA WA G BT Alfed & 9 AR Y&l 1 G1 T8l | 39! g9 ard d g1 =ifeql a€| (@
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MR. SPEAKER: | have permitted Shri Adhi Sankar to speak.
...(Interruptions)
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SHRI ADHI SANKAR : Sir, India is the largest democratic country. Our Party, DMK, expressed its views in the All
Party Meeting, condemning the activities of USA. Our leader, Kalaignar Karunanidhi condemned the activities of
both USA and UK. The war is an attack against the innocent people and not merely on Iraq. It is an attack against
humanity. It is an attack against the sovereignty of other countries. Our leader Kalaignar Karunanidhi issued a
Press Statement saying that the US Government should withdraw its forces immediately so as to protect the
innocent people of Irag. | request the Government of India, on behalf of DMK Party, to pass a Resolution to request
the Government of United States of America to withdraw its forces from Iraq. ...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, we had a discussion as to why the Question Hour should be
suspended. However, we are yet to have a discussion on the Adjournment Motion itself. There is a need to have a
substantive discussion on that issue. So, you may kindly permit us to have such a discussion. ...(Interruptions)
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MR. SPEAKER: Dr. V. Saroja. She has become the new leader of her party; kindly let her speak.

DR. V. SAROJA (RASIPURAM): Mr. Speaker, Sir, | thank you very much for giving me this opportunity.
it I e gTHaE 9% AW FeY ¥ tsuedae J1eH TR feud e #REyl 98 agd @ 1R Amen 21a€) (araum)

DR. V. SAROJA: Sir, on behalf of my Party, AIADMK and also my leader Dr. Puratchi Thalavi and CM, | place here,
the sentiments expressed by the people of Tamil Nadu, through the Resolution passed by the State Legislative
Assembly which | would like to quote.

Sir, | may be permitted to speak in my mother tongue, Tamil so that the exact expression of the people of Tamil
Nadu will be properly expressed here.

*Sir, let me read out the unanimous resolution passed in the Legislative Assembly of Tamil Nadu on 26th March,
2003.

"The Legislative Assembly of Tamil Nadu expresses its deep anguish and sorrow at the way in which US had
declared a war against Iraq in an unjustified manner ignoring the opposition to it by most of the countries of the
world. US had even gone beyond the suggestions offered by the UN. This Assembly is aggrieved to witness the
plight of thousands of innocent people of Iraq who are killed in the war. Even without a firm basis, US has
unilaterally declared a war setting aside the view of the comity of nations. The Legislative Assembly of Tamil Nadu
on behalf of the people of the State seriously condemn the US action to draw Iraq into war with the help of UK and
certain other countries.

This unjustified war against Iraq must be ended at once; world peace and justice must be established; pressure
must be put on US and its allies; suitable measures in this regard must be taken up by the Union Government and
this House through the Government of Tamil Nadu urges upon the Centre to resort to appropriate action in this
regard at the earliest. This House calls upon the Union of India to mobilise the support of the like minded nations
and through the UN to bring to an end this unjust war undertaken by US and its allies. Urgent steps to immediately
withdraw the allied forces from Iraq must be taken up at the earliest. This Legislative Assembly urges upon the
Government of India to take immediate measures in this regard. "

On behalf of AIADMK and my party leader Dr. Puratchi Thalavi and on behalf of the people of Tamil Nadu, | place
before this august House the unanimous resolution passed by the Tamil Nadu Legislative Assembly.

This unjust war against Iraq must cease immediately and the US and allied forces must withdraw forthwith. Our
Union Government must act fast on this issue.

*Translation of speech originally delivered in Tamil.

ST, YeEY wag e | oreae weRy, o9 qY <9 SR g A AR g it wiferarie R it g8 @ ofik ot watew o WX 49 Y 2
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&8 2| Waar W ENe N B 3 fRgwar &1 i @1 81 U9 Wy # WeeR Fan 6 fRgwa @e w st 27
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gl soTaR gfiran @t orarg @t ol oSt STRST YR TR B T & fegw B gH T8 Ay ok At Auf B teoe wee faww wify
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1. s/ $UAR ARl : ¥ uS Eud €, ofa: Tt Frdard | et R sl

MR. SPEAKER: | have heard the views expressed by Members of different sections of the House. It is enough. |
may not be able to accept the Adjournment Motion, since the Government has also said that it is thinking of bringing
some sort of Resolution before the House, and there is no direct responsibility of the Government for the event. |
adjourn the House for Lunch up to 2 o'clock. After that we can meet again at 2 o'clock.

12.22 hours
The Lok Sabha then adjourned till Fourteen of the Clock.



